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TION'BLE IIIGH COURT OF K4]1N4TAK4
REGARDING CONDUC'I'OIJ CF]T 2O2O
L'O

1. In thc Notification published by Karnataka Iixaminations Authority
dated 04.02.2020, the datc of cxamination was fixed as22.04.2020 and
23.04.2020. On 30.03.2020 duc to the cour-rtry widc lockdown, it was
decided that the examination schcduled ot22.04.2020 and 23.04.2020

will be postponed.
2. Vide Notification datcd 07.05.2020, applications wcre invitcd onc
morc time by KliA from candidates who wish to apply for Cli'f 2020
08.05.2020 to 1 8.05.2020.

3.

Vide Notification

datcd

13.05.2020, Karnataka ]lxaminations

Authority announccd thc date of cxamination for CF'l' 2020

as

30.07.2020 and 31.07.2020.

4.

.18.05.2020,

to facilitatc the studcnts,
provision to change thc cxamination centres and cditing of
applications was also perrlitted wherein 75 new cxamination
Iru

rther vidc Notification datcd
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locations wcre adcicd and candidatcs could givc threc cxamination

of their

choice. Using this provision more than 30,000
studcnts have char.rged their examination centrcs of thcir choicc.

centres

5. Due to Covid-19 pandcmic situation, thc numbcr of centres have
been increased from 431 in the year 2019 t<'t 127 locations (which
includes District hcadquarters, taluk head quarters) and 497 centres
throughout the State. Also the centrcs for Kannada exam has bcen
increased and extendcd to bordering Districts of ncighbouring States

which are Ilijapul Mangalore, Ilclgavi, Ilallari, Ilidar and llengaluru.
ln 20'19 Kannada cxam for outsidc Statc students was held only in
Ilangalore. 1881 stuclcnts arc appearing fbr Kannada cxam this year.

6. Irxamination was not hcld on thc schcclulcd date ic, 22.04.2020 and
23.04.2020 duc to country

widc lockdown.

7. In the SSLC examination conducted by thc Karnataka Secondary
Ilducation lixamination lloard l'rom 25.06.2020 to 03.07.2020 more
than 8.00 lakh studcnts appcared for the cxamination and was
condtrcted succcssfully throughout thc Statc of Karnataka. Also thc
Iinglish examination for PU students was conductcd on 18.06.2020
throughout the State successful ly.

a. OM published by Ministry of I Iuman Resource I)epartment,
I)ept of Ilighcr I'lducatiorr, GOI datcd 06.07.2020 and as the
UGC lcttcr dated 08.07.2020 has rcviscd thc guidelines for
examination and academit-' calcndar for all the Univcrsitics in
view of Covid-19 pandemic and have givcn a detailed Standard
Operating Proccdure (SOP) to conduct the examination.
Accordingly on 10.07.2020 by means of press briefing it was
announced that CI'l'l' 2020 exarnination will be hcld as per
schedule orr 30.07.2020 ar.rd 31 .07.2020 and Kannad cxam on
)
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01.08.2020.(also

the timcline for holding semcster/ yearll'

examination fclr final year students was also anrrounccd).

b.

In

accordancc'

with the detailcd guidclines provided

by

Ministry of I lome Affairs dated 20.05.2020 and the SOI'}
prescribed by UCC in the letter dated 08.07.2020 and taking
into consideration the SOI' adopted by the [)epartment of
l'rimary and Secondary lrducation irr conduct of SSI.C and l'U
(llnglish) exams, detailed SOI' datcd 18.07.2020 was formulated
for Clj'I 2020 by the l)epartment of I Iealth and Iramily Welfare

Dept in which all thc concems of the students, parents of the
students, staif, lnvigilators and al1 the personnel involved in

conducting the examination and also administering public
health were duly examined and taken care of.
8.

'lhe

Deputy Commissioners of

all

the I)istricts who have bccn

appointed as Chief Superintcndent of the cxamination ( who are also
llead of the Ilealth Department of the District and IIead of Covid-19

District 'I'ask lrorce) has been entrusted to ensure that all the
procedures to be followed as per SOI' from sanitization of the exam
centres and ensuring security and safety

of all the students, their

parents and all who are involved in conducting the examination and

public health.

9. A detailed discussion with the t)istrict administration including the
[)istrict Commissioner, Superintcnclent of Police, [)istrict I Icalth
Officcrs, 'l ransport l)cpartment and other Stake holders was clorre to
ensurc all the facilities to thc students appearing for the cxamination.
10.1t was also decided to make,

spe<: ial

arrangemcnts for students rvho

willing to appear for thc Cli I' examination,
Special Covid Carc Centres in I)i stricts havc beer.r identifi
o"n"
are Covid-19 positive and
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13.'l'ransport I)epartment (KSl{'l'C, l]M'l'C, NWI{l'C, NIrKR'l'C) has

ensurcd the running of buses to all the routcs by taking into
considcration the timing of thc examination (the 'fransport
l)epartmcnt had been instrumcntal in providing transportation
facilities to students during SSI.C (25.06.2020 to 03.07.2020) and l'U
examination (78.06.2020). ln Bangalore especially, the transport
arrangements have been made from all zones through tsM'l'C buses
with increased frcquency so as [o ensure that the children can travel
even from containment zones.

by the Ilealth Department on 1U.07.2020, the
Ilealth [)epartmcnt has identil'icd the outside State students as
Ilusiness 'l'ravelers (as mentioned in SOP dated 08.06.2020).

14.1n the SOP relcased

Accordingly, they are exempted from home quarantinc if they arc
travelling for the purpose of Cli l'exarn. Also the centres for Kannada
exam for students coming from outside Karnataka has been
designated to the bordering l)istricts of neighbouring States
(Mangalore, tselgaum, Uallari, l3ijapur, Bidar and Bangalore). All the
forces deployed at the inter state check post have bccn trained and
in[ormcd about th is provision.
15.All the ccntres have bcen sanitized as per the procedure and there is
availability of hand sanitizers for anybody who is entering the
examination centre premises. Also thermal s<:anning for each
individual entering the cxamination has been ensured and thermal
scanners have been provided to all the centres. 'l'o ensuresocial
distancing at the centres at thc time of entering and exit of the
students and to ensure that no crowding takcs place, section 144 has
been enforced on the examination days within 200 mts of each
examination centrc. Compentcnt authorities have already issued
orders.

16.After the directions by the Ilon'ble IIig h Coult o[ Karnataka to renship
considcr,Vidco Conferencc vvas schcduled under thc Chai
5

WWW.LIVELAW.IN

Deputy Commissioncrs as thc centrcswhcre cxamination is to be
conducted for Covid ^19 positive studcnts. In this way, the health ol'
the Covid-19 positivc studcnts is also not at risk, so also the othcr
students as the Covid 19 positivc students are kept away from thc
other children and at lhc samc time an opportunity has been given to
write the cxamination. Also in the Covid Care Centre, the special
invigilator has been identified who are medical practitioners and
additional para mcdical staff will be deployed for invigilation
purpose. Along with this CCTV cameras have been installed for all
the Covid-19 examination ccntres. Irood will also be provided to the
Covid positive candidates at the cxamination centre itsclf. Also travcl
arrangemcnts for Covid -19 positive studcnts will be done through
ambuiances in co-ordination with thc I)istrict authorities and I Iealth

Dcpartmcnt.
11.As per SOP issued by the Ilcalth l)epartment dated 18.07.2020 every

examination centre has identified one room as spccial room for
students who show symptoms ol any kind of illness (rise in
temperature, cough, sneezing etc.). I'hose students shali be facilitated

to write exam in special rooms idcntified by each centre (samc
procedure followed during SSLC examination).

12.In the SOI' dated 18.07.2020, studcnts coming from Containment
Zones have been pcrmittcd to come out of thc Containment zoncs
showing thcir hall tickct along with parcnts. 'l'he forces deployed at
the containment zones by the Police I)epartment/ I Icatth
Departmcnt havc been informed and tr:ained about the provision.
'I'his has bcen donc to cnslrrc that the students can leave thc
containment zone Ior the purposes of conducting the examinations

9y^* t
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safety measLlrcs and precautions ancl to ensurc that all children are

ablc to write the exam in a safe cnvironment with

least

inconvenicnce.
17

As directc'd by the I Ion'ble I ligh Court, the issuc of large number of
cases that have, emerged in thc recent days was also examined. As a
matter o[ fact, it is was owing to the large numbcr of cases that
various steps havc been takcn to ensure that the studcnts who arc
covid positive are kcpt in a separatc centre altogethcr. In cvery
centre space has aiso becn crcated for students who show any
symptoms to ensure that there is no spread of thc disease with
effective sanitization at regular intervals as stated in the SOPs issued
in this regard. Various steps havc been taken to enslrre that students
who are from conl-ainment zones are also duly takcn care of. llach of
the centrcs are duly sanitized and contained by passing orders in this
regard.

18.

'Ihe number of students coming from outside Karnataka are totally
1881 and 1300 students are coming to llangalore and the rest to other

parts of the State. 'l'he bordering district of the ncighbouring States
have been made centres to enable students to travel the least distance.
'Ihe other ce ntres are at []elagavi, llallari, l]ida r, Vijayapura and
Mangalorc to accommodate out of state students. 'l'his has also
resuited in fewer students travelling to l3angalore. In addition, the
students are trcated as business travellers for conducting this
examination and thereforc are cxempted from quarantine
requirements during this pcriod ol' examination.
19

'I'ill date 1,84,368 students have downloaded the hall tickets. 'l'his
makes it clear that a largc number of students will attend the
examination and it is neithcr l'easible nor proper in the larger
interests of students and public irrtercst to stop the carrying out of the
examination

$t
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of the Ilon'ble Deputy Chici Minister and Ministcr for tlighcr
Iiducation, Il', B't' and S & 't' in thc presc.rrce of ACS, Dept of I ligher
Ilducation and Ilxccutive I)ircctor, Karnataka Ilxaminations
Authoriiy, officials from thc 'l'ransport I)cpartmcnt, I Icalth
I)cpartmcnt, Supcrintcndcnt o[ I']olic-c and during discussion, all thr:
DCS were positive about condut-ting the examination and by takini;
into considcration all thc obscrvations by the I Ion'ble I Iigh Court it
was affirmed byall thc pariiciparrts in the VC that all thc Statc
machinery is prcparcd to concluct thc exan.rination.
For the better co-ordination dr-rring thc cxamination days between tlrtr

departments a State level co-ordination Committee for 2020 w'as
constitutcd by the IIon'blc I)eputy Chicf Ministcr and Minister lirr
I Iighcr liducation, fl', B'l'and S &'l'rvhich includes :

'L Additional Chiel' Sccretary, Dcpt of Iligher I..ducation as
Chairman

2. Additional Chicf Secrctary, Dcp

of Ilealth and lramily

Welfare

3.
4.
5.
6.
7.
8.
9.

Additional I)irector (leneral of Police (Law and Order)
Commissioncr, IIBMP
Commissioncr o[ Police, l]ang,alorc City
Sccrctary, Dcpt ol:'l'ransport
Managing I)irector, KSIt'l'C
Managing I)irector, NIIKIt'l'C
Managing [)irector, NWR'I'C
1 O.Managing I)irector, llMTC
1 1 .lixecutivc I)ircctor, Ka rnataka Iixaminations Authority
Member Secretary

as

and consequently thc mccting of thc Committee was also held
through VC and all thc Officcrs of the Committee have cxpressccl
thcir prcparedness to conduct thc CI.l'l' 2020. All the above matters
werc brought to the noticc oi all conccrncd who have confirmed that
thc examinations will be conductcd taking into considera n all tlrc
6
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1'aking into considcration thc above, and having duly considcred all
issues that arise l:or consideration, the (lovernment has decided as
follows:
'l'he Common Iintrancc 'l'cst schedulcd to bc l.rcld on 30
July 2020,31
July 2020 and 1 August 2020 will be held as scheduled.

Qlm.

- [ .",=-=-'-.
Aclditior-ral Chief Sdcretary
(lovernmort of Ka rnataka
I)cpartrncnt oi I Iigher I'.ducation
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